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%éﬁ o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
@« e . R ERNAKULAM. BENCH )
Q& No 152 . [ 103

) ‘
/

bATE OF DECISION __ 274193

. Smt. Kamrniyath Magi , Applicant (s)

Mre Ko Mohamme_d

Advocate for the Applicant (s)
Versus -

The plag Officer Commanding . .
Chief,Southern Naval CoOmmET ngpondent (s :
Navap Base, Koch1-4 and others

ML o Mathew Vadekkel ACGSC

‘ Advocate for the Respondent (s) ,
- CORAM : .

The,Ho,n_"b'Ie Mr, N.’DHI\RMADAN., JUDICIALPE?MBER*J
" The Hon'ble Mr. Re RANGARAJAN, AUMINISTRATIVE MEMBER
1 . . - . . - .

‘Whether Reporters of local papers may be allowed to see the Judgement’%
To be referred to the Reporter or not 2 had

Whether their Lordships wish to' see the fair copy of the Judgement?"a

To be cwculated to all Benches of the Tribunal ? A .

Bws

JUDGEMENT A

"MRe N. DHARMADAN, JUD}ICIAL MEMBER

The applicant is agqrieved by the denial of the first
respondent to consider his rep:esentation hAr_a‘nexure-A and
- pass oréers on the same. |
2‘.— ppcording to the. applxcant, he was working as. casual
labourer under the second respondent at Naval- Bise ‘
- Victualling yard_.}Coch:.r; £_o:f: theyears 1985, 86 and 87
along with~other Casual mazdéo:é céhtinuously‘in_é regular
manher. The:eafter, 'ﬁhe appiicant was not gi{re,n employment,
‘when work was available buk other caéual mazdoors were N
’e'ngé‘;ge'd." 'B’ihe E;xﬁpl-icant SAubmiftted mnexuré-és repfeseni_;ation,, '
B\lt the Same has not been dlSposed of so fare. Hence, he

has filed thls appllcation under section 19 of the

“aéministrative Tr:x.—bumals Act for a direction to the



-2 -

restndents to reinstate her in service taklng into consderation

' her past servicee . . . .. O S T

3._ Mhen the cQSe came up: for admissxon,.learmed counsel for

Happlicent submltted that hls ‘clinet will be- satlsfled A€ the -

appllcatlon is dlSposed of. dlrectlng the first. respondent to

'consider Annexure.A.representatlom and pass. orders.fq_em

4.. .We have heard leaxned ceunSel for. respondents also.

Lﬁar@?@‘QQPnseluﬁQFGFeSEendénts has no objection in“adopting

 the cgd:Se of act;én suggested by the learned counsel for

appl icént .

g.f H@v;ng;heard learned counsel for both sides, we are

satisfied that justice in this case will be met if we dispose
of the-applidation with appropriate directione Therefore,'

we admit the appllcation and dlrect the first respondent to

»:con51der and pass ordérs on Annexure-A representatlen as
' expeditiously ss possible at any rate within three ‘onths £rom

the date of receipt of @ copy of this judgment.

6. Application’'is dispesed of onm the above lines.

7. There shall be no orders as .to costse

(Ri. RANGARAJAN) . ‘y\\\/ | - (No. DHARMADAN)
“ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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